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Shri J. B. Kripalani (Amroha):
May I, Sir, very humbly tell the
hon. Members of the Opposition.
through you, that the Parliament is
not going to end today. We have
some important business and the
Minister is making a statement, I
would very humbly request them to
allow him and all these questions
may be taken up tomorrow.

Order by Bihar 13914
Government
12,40 hrs.

STATEMENT BY MINISTER RE:
QUESTION OF PRIVILEGE

The Minister of Food, Agrieulture,
Community Development and Coope-
ration (Shri C. Subramaniam): Mr.
Speaker, Sir, on the 17th May, 19686,
there were certain questions ip the
Lok Sabha arising from the 30th
Report of the Public Accounts Com-
mittee. 1 was not present at the
time these questions were znswered
by my colleague, the = Minister of
Iron and Steel. 1 had been wunder
the impression that this report pri-
marily dealt with certain transactions
relating to jmports and exports in the
period during whiclkr Shri Bhootha-
lingam was Secretary. I had taken
over as Minister of Steel znd Heavy
Industries in April 1962 at which
time my Secretary was Shri N. N.
Wanchoo. In the afternoon of 17th
May, 1966, when 1 was in the Lok
Sabha, I found certaip questions being
raised as to the Minister who had
been mentioneqd in the Public Ac-
counts Committee report. Under the
mistaken impression that the matter
dealt with in the House was certain
transactions relating to imports during
the period prior fo my assumption of
office, I had denied that I was the
Minister concerned. It was only later
that it was brought to my notice that
P.A.C. had commented on certaln
penal orders 1 hag passed on Amin
Chang Pyare Lal and associated con-
cerned. It was this confusion which
had led to my denial on 17th May,
1966, that 1 was the Minister con-
cerned. I am sorry I had misunder-
stood the trend of discussion in the
House. I had expresseq regrets to
the House even on the 18th May, 1966
and I wish to reiterate the same.

The transactions about which the
50th Report of the P.A.C. has com-
mented in regard to my term of office
took place nearly three years age.
When I made my statement of perso-
nal explanation on the 18th May.
1966, 1 had scarcely 12 hours in which
1 had to go through all the papers and
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[Shri C. Subramaniam)
prepare a statement for Parliament.
At this diStance of time, it is only on
the besis of the recollections that one
is able to bridge the gaps in the not-
ings in the file. It is in this context
I woulg like you, Sir, and the House,
to view any errors that might have
crept into the statement. I canp only
say that they were not in the least
intended to mislead the House in any
way.

Breach of privilege has been alleged
in  respect of my use of the words
“draft form”. In my statement, I
hag stated “actually when my orders
dateq 28-6-1963, that the suspension
shoulg affecy all departments of Gov-
ernments, were communicated to the
Iron and Steel Controller in a draft
form the question was raised whether
the order should be 3z blanket one
covering both trading concerns and
production, ang other non-trading
units”’. 1 woulg like to mention that
I had not stated nor intended to state
thrat my decision was not a final one.
The question about eliminating non-
trading concerns was raised in a
letter from the Deputy Iron and
Steel Controller enclosing a draft
suspension order. My decision had
to be translated into a formal order
and implemented by the Iron and
Stee; Controller. In putting up this
letter the office noted as follows:

“In compliance with the Minis-
ter’s orders, the Steel Control
have sent a draft of the suspen-
ston order."”

It was this neoting that led to the
errongous drafting of my statement
thay my order itself was communicat-
ed in a draft form. I am sorry due
to faulty wording my statement of the
18th May had given the impression
that my order was g graft one. I
have specifically mentioned this word-
ing as a mistake to the P.A.C. also.

I hag brought out the fact that Jit
Paul of the Aminchang Pyarelal
Group met me and rad made certain
representations before me. I had re-
produced extracts from his letter In
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my statement of 18th May, 1966 which
forms part of the record. At the first
opportunity 1 brought this (o the at-
tention of the House znd the P.A.C.
It cannot be urged fhat—this fact had
been suppresseq by me at any time,

It has also been stated that my use
of the word ‘surprising’ implies con-
tempt of the P.AC. 1 had useg the
word, in the sense that I was ‘“taken
unawares’. If, however, it is felt that
to say that I am surprised by an
observation of the Public Accounts
Committee is a reflection on the Com-
mittee, I am prepareq to uncondi-
ticnally withdraw the same. It was
not my intention to cast any reflec~
tion on the P.A.C. 1 had categorically
expressed this in my evidence before
the P.AC.

The observation that had been made
by the Public Accounts Committee in
their 50th Report which gave yise to
my statemeni of 18th May, 1966 was
“The sub-committee are unable to
understand the circumstances unde-
which the Minister changeq his pre-
vious orders so soon that the busi-
ness suspension with M{s. Aminchand
Pyarelal Group of firms should not
be communicated to other Govern-
ment Departments.”” As the P.A.C.
has stated in its 55th Report, this was
baseq in particular on the evidence
tendered by the Secretary, Ministry
of Iron and Steel, as summarised
in paras 4.126 and 4.127 of their 50th
Report gnd in particular, the reply
given by the Secretary below.

“Q. Why Minister changed his
mind that it should not be com-
municateq to other Jepartments?

A. I cannot answer what made
the Ministey to do so,”

It is this evidence which had pre-~
sumably led to the Public Accounts
Committee's remarks in para 4:128
of their 50th Report. Ii was my feel-
ing that two jimportant aspects had
not been brought to the nofice of the
Public Accounts Committee. One as-
pect was the view of the Transport
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Ministry as summarised in the note
of the Deputy Secretary_given below:

“Secretary may kindly see the
letter of Controller regarding pro-
posed issue of suspension order
against Aminchand Pyarelal
Group. Controller has pow raised
the question of exclusion of M|s.
Apeejay Lines whichisa shipping
concern. Ip this connection, I had
a word with Dr. Nagendra Singh,
Additional Secretary, Ministry of
T. & C. He said that so far as the
Shipping Ce. was concerned, his
Ministry hag no reason for com-
plaint. In fact this Company had
come to the rescue of the Gov-
ernment of India in liffting the
Burma rice when other companies
had refused. He therefore, felt
that as the irregularity was com-
mitted by the firm in connection
with the iron and steel gistribu-
tion, it woulq not be desirable to
include the shipping line in the
proposed order. The pame of Mi|s.
Apeejay Lines may, therefore, be
deleted from the order, graft of
which js at pages 130131 corr.”

(Action under para 5 of the code
will be taken after the issue of the
order of the I. & S. C.)

Sd. M. C. MISHRA,
22-7-63.
Deputy Secretary.

The otker aspect was that my meeting
with the representative of the fism
and his letter expressing unqualified
apology for any past misconduct and
assuring future goed behaviour which
humpa.rtqgthe record on the
file had also pot been brought to the
notice of the PAC. As I felt that
these two aspects hag an jmportant
beating on my decision, I wished to
placé them before the P.A.C. and ex-
plaijy the circumstances under which
I emerciseq my Ministerial discretion
to amend my firSt order so as to res-
trict the scope {0 the concerns dealing
with the Iron ang Steel trade and
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" therefore to the Iron and Steel Con-

troller.

It has been urged that my appear-
ance before the P.A.C. jtself wag a
breach of privilege. I have nothing
to adq to what the Chairman of the
P.AC. has already mentioned in this
regard. It was not my intention at
any point to pressurise any commiftec
of Parliament, let alone the P.A.C.
Since certain observations hagj been
made relating to me and since it was
my feeling that evidence of the offi-
cials was not complete in the earlier
instance, I thouht it woulg be only
fair to the committee and to myself
if T could meet them.

I may assure the House that when
1 appeared before the Committee it
was with the specific jntention of
assisting the Committee. 1 did not
know that the Committee had finalis-
ed its recommendations and I have
said so to the P.A.C. I thought it
woulg be better if I requested the
Chairman, P.A.C. for a chance 1o
appear. 1 thought that if there was
anything irr€gilar in my request, the
Chairman of the P.A.C. would refuse
it.

From what I have stated it should
be clear that I had never intendeq to
misleag the House or the P.A.C. and
if anything I had endeavoured to offer
the fullest possible statement of facts
within my knowledge and recollec-
tion at every stage. I want to assite,
you, Sir, ang through you, this Hon’
ble House ‘that ¥ will be the last
persoy to attempt or intend; either
directly or indiréctly, a brémth of the
privilege of this House; of which I
have the honour and privilege of
being an integral part as a- Member.
If there is anything I mighf have sai€
which is likely to create, even réemote
ly, any such xmpressxon I would lxk-
to express my regret.

Sotie hon. Members fose—

Mr. Speaker: Shri Madhu Limaye
has startéd the case. 1 will give him
five minutes to say whatever he might
have to say.
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Shri Surendranath Dwivedy (Ken.
drapara): I will request that this
shoulg be circulated to Members; it
is better if copies of it are circulated.
Ar the same time, I wani to make
anothey request. I had written to you
te have access to the evidence tender-
ed before the Public Accounts Com-
mittee. In his statement the Minister
also bhas yeferredq to the evidence.
Therefore the evidence relating to
the 50thy and 55th Reports of the Com-
wittee should be allowed to be seen.

Mr. Speaker: About the statement,
T will ask the Minister to place it in
the Library. About the evidence, 1
suppose, the Chairman, Public Ac-
eounts Committee, has no objection
to that.

Shri Morarka (Jhunjhunu): It all
depends on your direction. Our con-
vention is to place the minutes, whkich
are fairly detaileq and which contain
all important points. So far as the
verbatim record is concerned, it is
generally -not made available to any-
body except under your direction. If
you so direct, it will be made avail-
ab)e to anybody whom you like.

sﬁ«ﬁm: FA-H-TH  FART
;a‘r.femm_uqﬁmmz 1

Mr. Speaker: When the minutes
have been placed, why shoulq Shri
Pwivedy want the verbatim report?

Shri Surendranath Dwivedy: You
musgl ngree that this is a very import-
ant wntter. Minutes do not  contain

- of time I remember distinctly,

10, 1866 of Privilege (S81.)  "3920
any details. The evidenee will give
the details and what are the questions
and answers. In the evidenee we may
fing something which may be helpfu!.
So, it would be very much necessary.

Shri H. N. Mukerjee (Caleutta
Central): There used to be at a point
the
pracuce that fall details of the evi-
dence offered before a Commnittee
were available. For some reasopn or
other that practice was diseontinued.
You can easily revive jt.

Mr. Speaker: Shri Muberjee would
agree with me that it is desirable that
the whole evidence shoulg mot be
publicised, because, under these cir-
cumstances, the officials woulg be af-
raid to say openly what they want to
say. It they feel that everything that
they say is going to be published or
known to everyone, then probably
they might feel some diffieulty.
(Interruption),

Shri H. N. Mukerjee: Jf you bear
with me, we dig bave aecess %0 thes
evidence at one point of time and
heavens never fell. For some reasons,
that access was taken gway. Now,
there is no reason why, in this parti-
cular case, when so many unsavoury
things appear to be coming up—1 am
sorry to have to say thal—when the
whole country is talking about it, it is
very necessary that the Members of
Parliament are enabled to have some
idea of the evidence. There is nothing
to prevent us from getting access to
the evidence whiclr we used 1o ‘have
before. B

Mr. Speaker: Is it the desire of the
House that the Minister's evidence
should be made kriown? (Iuterrup-
tions)

8hri A. C. Guha (Barasat): 'In this
case, many conventions of Parliamen-
tary Committees, 1 think, have been
contravened. It was not the conven-
tion to call any Minister before any
Parliamentary Committee. That has
been allowed. Now, if all the yeeords
and the evidence are made public, ihat
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would be another violation of the
convention followed so jong; gnd that
will create further handicaps for the
proper functioning of the Parliamen-
tary Committees, particularly, the
Financial Committees. Mapny docu-
ments are given to us marked ‘Confi-
dential’ and even ‘Secret’. We take
those things ang the evidence on the
assurance that the source will not be
disclosed. We give the assurance that
the information that we may get from
any person will be utilised in formu-
lating the opinion of the Committes
and that the source will not be dis-
closed. Bven the officials will hegitate
then to speak frankly to the Commit-
tee. If, in this position, we allow the
evidence and the record of the Com-
mittee to be made available in this
manner, it will create a precedent
which will be bad for the turture and
which will affect the efficient function.
ing of the Parliamentary Committees,
particularly, the Financial Commit-
tees.

Shri Raghunath Singh ( Varanasi):
It will be very difficult to run the
Parliamentary Committees.

Shri Bade (Khargone): Sir, this is
2 special case when a Minister is
called before the Public Accounts
Committee. There is no precendent
at all like this. So, when it is a
special case and there are so many
things which are not known to the
Members of Parliament—I think this
will not be quoted as a precedent for
the future—the evidence may be
shown to the Members of Parliament.
It may not be given to the press.

. Shrimati Renu Chakravartty (Bar-
rackpore): This is. a very important
case. Sir, I was going through some
of the récords of the Central Assemb-
ly debates. My friend, Shri Satya
Narayan Sinha, always tells us that
in those days, they were under such
restrictions. Now, I found that on a
particular occasion even top secret
and confidential documents, when the
Leader of the House, Pandit Motilal
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Nehru, asked for them, the Speaker
asked the Government and the Gov-
ernment showed them those records.
Has it ever been done during the Iife
time of these three Parliaments? It
has never been done in the history ef
these three Parliaments that I have
been here. Therefore, I say, on this
particular occasion, if any Member
wants t0 see any particular documsent,
even if it is confidential, if it is for the
purpose of this debate, you should
ask the Government to show it to that
particular Member of the Huuse.
Otherwise, there is no point.

Seme hon. Members: No, no.
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Shri
ganj):

C. K. Bhattacharyya (Rai-
It will be a breach of faith,

Shri U. M. Trivedi (Mandsaur):
Being a Member of the Public Ae-
counts Committee, I fee] that there is
a great deal of force in it that the
evidence should not be made avail-
able ang that it may create trouble.
There is not doubt about it. But there
is Rule 275 to-which I would like to
invite your attention. It says:

“(2) No part of the e‘vic‘lehéé, :
- eral or written, report or proceed-
ings of a Committee which has
not been laid on the Table shall
be open to inspection by anyone
- .except under the authority of the
Speaker.

(3) The evidence given befora
a Committee shall not be publish-
ed by any member of the Com-
mittee or by any other person
until it has been laid on the
Table:

Provided that the Speaker may,
in his discretion, direct that such
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[Shri U. M. Trivedi]

evidence be confidentially made
awvailable to members before it is
formally laid on the Table.”

Now, this makes the hole position
clear. It was rather unusual it was
a unique occasion, for a Minister to
appear before the Public Accounts
Committee. At least five times I have
been a Member of the Public Ac-
counts Committee and I have never
come across g single occasion or had
any occasion of knowing it that a
Minister did appear before the Public
Accounts Committee. Without criti-
cising what is the Report, I personal-
ly, do feel that if a point is to be
discussed in the House, the evidence,
in my opinion, would be necessary for
those who want to speak on it. But,
at the same time there are other
aspects of it and the other view is
also not very wrong. Under the pre-
sent circumstances, if some via media
is found out, the fear of the officers
who come before the Public Accounts

Committee and give evidence un-
hampered. ...

Shrimati ARenu Chakravartty: Why
should they fear?

Shri U. M. Trivedi: Everybody

does not want to tell the truth in
open bit still he wants to tell the
truth in confidence. That happens.
Generally, that confidence will be
shaken, That aspect of the case is
there. But, anyhow, under the pre-
gsent circumstances, if a matter is to
be discissed, the evidence of Mr.
Subnmaniam may be made available
or the extracts tmay be prepared under
your direction and particular portion
may be made available. That depends
upon how the directions can be given
under Rule 275,

shri C. K. Bhatiacharyya: 1 am
happy that Mr. Trivedi has spoken
with certain hesitation and limitation.
I maintain, to disclose the évidence
tendered before these Parliamentary
Committees would amount to a breach
of faith, The representatives of the
public organisations appear before the
Committees not only officials—they
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may be very freely dealing with
officials. But, as I see, the public
organisations send their representa-
tives and when they give evidence,
the Chairman of the Committee as-
sures them openly, definitely and very
clearly, that whatever they say will
be kept confidential. It is on the
assurance of the Chairman, that the
representatives of public organisations
tender evidence before the Com-
mittees. If as has been demanded
now, the evidence is to be made open
and known to everybody, I say, you
may first make it a rule like that that
it shal] be made public and then it
may be published. It cannot be Jone
at this stage when persons have al-
ready given evidence on the assurance
that that evidence will be terated as
confidntial. It would amount ‘o
a breach of faith. That is my submis-
sion.

Mr. Speaker: I would ask the Chair-
man of the Public Accounts Com-
mittee whether an assurance had to
be given to those who appear before
the Public' Accounts Committee that
it will be kept secret.

Shri Morarka: The procedure in
the Public Accounts Committee is
slightly different than that oI in the
Estimates Committee in this behalf in
the sense that the Public Accounts
Committee mostly examines only the
officers and that they do not examine
public witnesses representing public
institutions. It is not a normal pro-
cedure of our’ Committee to read otit
any assurance to the witnesses when
they appear before the Committee.

Having said that, I must hasten to
add that what the hon. Member, Shri
Gubha, has said that the freedom with
which the officers speak will ceftainly
be affected if it becomes a’ rarmal
procedure that the verbatim récord of
all those proceedings are laid on thé
Table of the House or are made avail-
able to the Members of Parliament
because—whatever we may say, we
can ask them to speak the truth—
they may speak the truth but still
they may not give the full faets. I
think, the ruling which was given
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previosuly that the verbatim records
should not be placed on the Table
of the House has alot of force in it.
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Mr. BSpeaker: Now, no Member
should take more Than two minutes.

Now it is not the privilege motian,
but it is only the point on the dis-
cussion of PAC report.

=t we wTo foraty (vyr) : wEw
TR, Tg qIH qTHA T A 2, . .
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Dr. L. M. Singhvi (Jodhpur): There
are two separate ond distinet parts of
the whole question. h

The first part of the question relates
to the evidence of the Minister - and
the access of the” members - of - this
House to that evidence. So far as
the evidence of the Minister is con-~
cerned, it was tendered at.his
instance.

own
It is not customary for
the Public Accounts Committee to

examine a Minister or to permit him
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to address the Committee. It was,
however, permitted and since this was
done at his own instance I do nmet
think that there can be any objection,
whatever, to that evidence being laid
before the House.

T]he second aspect of the maiter
concerns rule 275(2). That is a rule
which, I think, has been enacted

largely to safeguard the efficient and
the Com-
that no part

effective functioning of
mittee. The tule says:
of the evidence shall be open %0 ins-
pection by any one except under the
authority of the Speaker. What it
means is that there is a very limited
access under special circumstances in
which the Speaker is called upon to
exercise his discretion. In this res-
pect it is for you to come to a eonclu-
sion whether you would allow ins-
pection, whether you would allow ac-
cess to that particular evidence in

respect of this case, Therefore, 1 think

that no furtrer discussion is really
called for.
Shri G. N. Dixit (Etawah): Of iz

point of order. : ‘,'

I invite your attention to Direction
58, Chapter VIII-Parliamentary .Com-
mittees—of = “Directions: by t?te
Speaker”. This the
point at issue. I am reading th:is::.,_

is ‘relevant to

HE
“Where witnesses appear before 5
a Committee to give evidence, the
Chairman shall make it clear to
the witnesses that their evidence;
shal] be treated as public and is

liable to be published, unless they
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specifically desire that all or any
part of the evidence tendered by
them is to be treated as confiden-
tial. It shall however, be ex-
plained to the witnesses that even
though they might desire their
evidence to be treated as confi-
dential, such evidence is liable to
be made available to the mem-
bers of Parliament.”
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Shri R. S. Pandey (Guna): To whicn
committee does this apply? He has
not said that. That should be made
very clear.

Shri Sheo Narain (Bansi): It refers
to select committees and not to PAC.

Shri Hari Vishnu Kamath (Hoshan-

gabad): It is for all Parliamentary
committees. '
Mr. Speaker: This direction is ap-

plicable to all committees. Tt is not
specified there that it is simply for
select committees. But after that, we
have adopted this practice, whatever
# might be, that the evidence of wit-
nesses shall not be disclosed; as we
have just now read also, it might be
done with the Speaker’s permission. I
am not inclined to allow the publica-
tion of all evidence, but so far ag the
Minister's evidence is concerned, I
shall have it made available.

An hon. Member: That is -the com-
promise,

Shri Surendranath Dwivedy: In my
letter 1 had asked you, under this rule,
to permit me for inspection . . .

Mr. Speaker: It is only the member
who wants to see . . .

Shri Surendranath Pwivedy:
bers of the Committee?

Mr. Speaker:

ment.

Shri Surendranath Dwivedy: In my
letter I have made a request that,
since the evidence has not been pub-
lished, I may be permitted to inspect
the evidence.

Mem-

Members of Parlia-

SRAVANA 19, 1888 (SAKA)

.M. C. Chagla):
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Mr. Speaker: Yes; he is permitted.
The other members also, who wahnt to
see, will intimate to me and I will
allow them to see it—only the Minis-
ter’s evidence,

Shri Surendranath Dwivedy: Re-
garding the Minister’s evidence, you
have now permitted it to be put on
the Table of the House.

Mr. Speaker: The evidence might
be made known, but not all the evi-
dence,.

Shri Surendranath Dwivedy: Let us
understand what ‘it is. You have
now ruled that the evidence of the
Minister, so far as it relates to the
55th report would be put on the Table
of the House. Since this matter also
relates to the 50th report, I had
requested you to permit access (o
the evidence in connection with
that report also, which you
are not allowing to be laid on the
Table of the House: I do not press for
it, but under the rules, I have reques-
ted you to permit me to have inspec-
tion of that evidence also.

Shrimati Renu Chakravartty: Even
in British times, we used to have ac-
cess to it.
his

Mr. Speaker: I sha'l consider

aspect.

Shri Hari Vishnu Kamath: May I
request that so far gs the other evi-
dence is concerned, the proviso to
sub-rule (3) of rule 275 may apply?

Mr. Speaker:

Shri Daji (Indore): The statement
of the Minister must be circulated to
us.

Very well.

13.10 hrs.

PAPERS LAID ON THE TABLE
AccounTts ofF I.1.'7., KHARAGPUR

of Educati (Shri
I beg to lay on the
Table & copy of the Certified Accounts
of the Indian Institute of Technology,

The Minist






